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CHAMBER MATTER SECTI ON XV
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Revi ew Petition(Gvil) No.1328/2002 in SLP (C) No.8593/2002

STATE OF RAJASTHAN & ANR Petitioner (s)
VERSUS

O P. SHARVA Respondent (s)

( Wth appn. for c/delay in filing review petition and office report )

Date : 31/10/2002 This Petition was listed in Chanbers today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE ARl JI T PASAYAT

By Circulation

UPON perusing the papers, the Court nmade the foll ow ng
ORDER

The review petition is disnissed on the ground of
delay as well as on nerits.

. SP1

(D. P. WALI A) (S.L. GOYAL) @@
COURT MASTER ASSTT. REG STRARGD
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(Signed order is placed on the file.)
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State of Rajasthan & Anr. .. Petitioner (s)

VS.
O P. Shar ma .. Respondent (s)
O R D E R@@
cceeceece
. SP2
There is an inordinate delay of 136 days in filing the
review petition for which no explanation has been offered.
Apart from this, we do not find any nerit in the review
petition. Accordingly, the review petition is disnissed on
the ground of delay as well as on merits.
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(ARI JI' T PASAYAT)

New Del hi ;
Cct ober 31, 2002.



